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THE STATE OF UTTAR PRADESH APPELLANT(S)
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Date : 28-11-2022 This appeal was called on for hearing today.
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For Appellant(s)

Mr. Vishnu Shankar Jain, AOR
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UPON hearing the counsel the Court made the following
ORDER

Abhishek Yadav, SSP, Mathura is present in-person.

Vishnu Shankar Jain, learned Advocate-on-Record appearing

for the appellant states that a detailed status report has been

filed,

indicating the steps taken to take the respondent into

custody, in terms of the orders passed by this Court.
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the request of the learned Counsel for the appellant, re-
the first working week of January, 2023.
case the respondent is arrested, it will be open for him to

appropriate application before this Court.
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